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~djustment of quotas. On the last-
noted subject the resolution directed 
the Executive Directors to consider 
the question of adjU3~~ng tl'e quotas 
,and to submit an aplll"'Jpriate propo-
sal to the Board of Governors at an 
'early date; 

(b) Since the question of adjust-
ment of quotas is still to be studied 
by the Executive Directors it is yet 
premature to say what India's share 
would be out of any increase in 
,quotas; and 

(c) No, Sir. However. the Manag-
ing Director of the International 
Monetary Fund, in his opening state-
ment referred to the heavy strain on 
developing economies resulting from 
the very large debt service payments 
due from them. The Indian state-
ment supported the thesis that action 
should be taken to ameliorate such 
-debt service strain. 

Nagarjunasagar Project 

-519. Shri P. Venkatasubbalah: Will 
the Minister of Irrigation and Power 
be pleased to state: 

(a) whether Government propose 
to take over Nagarjunasagar Project 
'as a Central Project; 

(b) whether State Government 
have asked for additional financial 
assistance for the current year and 
tor the remaining period of the Third 
Plan for ~peedy completion of the 
project; and 

(c) if so, the reaction of Govern-
ment thereto? 

The Mlnlster of Irrlptlon aDd 
~ower (Dr. K. L. ~): (a) No, Sir. 

(b) Yes, Sir, 

(c) The State Government have 
lIeen asked to go ahead with the Pro':' 
j~d on the basis that an additional 
uslstance of Rs. '4 crares will be pro-
'9ided in' 1964-65, The additional re-
~ulrements for 1965-86 will be eonsl-
41ered during the ensuin( Annual 
Plan dlacUl3iollll with the State. . 

Cholera I Shri Rameshwar TaDtia: 
Shri B. P. Yadava: ' 
Shri DhaOD: 
Shri BisbanebaDder Seth: 
Shri P. C. Borooah: 

·SZO. Sbri P. B. Chakravertl: I Shrl Shree Narayan DaII: 
Shri ODkar LaI Berwa: 

I Shrl Veerappa: 

L Shrl RamachaDdra Ulaka: 
Sbri Dhulesbwar MeeDS: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that her 
Ministry has issued a circular to aU 
the States regarding the pos cible out-
break of cholera in view of the high 
incidance at some places; 

(b) whether it is also a fact that 
the Centre has offered technical anel 
o'her help in the prevention of the 
disease; and 

(c) how many States were affected 
and in how many States Centre hu 
assisted; and 

Cd) what other measures were takeD 
by the States as well as the Centre 
to prevent the out-break of cholera? 

The Minister of Health (Dr. SuaJd]a 
Nayar): (a) Yes, Sir. 

(b) Yes, Sir. 
(c) The following States reported 

large out-break of cholen during the 
period January, 1964 to A_:ust, 1964;-

1. Andhra Pradesh. 
2. Madras. 
3. Maharshtra, 
4. Mysore. 
5, West Bengal 

The States of Mahara-htra ana 
Gujarat have been helped by the 
Centre with the supply of cholera 
vaccine and medicineq etc. on their 
request. The Central Government dieS 
not re~eive any luch request fro .. 
other States. 

(d) The measure taken by the Stat. 
In"luded notlftcation of the dise .... 
anti-cholera inoculatio"s, early 'treat-
ment &lid' -freptloa 01 U. 
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cases, improvement of sanitation, 
disinfection of excreta, antifly 
measures, special masurcs in 
the ar"as where r.hJiera occurred 
every year, chlorination of drir.klng 
water, USe of disinfectants and sulpha-
guanidine, promulgation of Epidemic 
Disease; Act and spe'ial anti-epide-
mic m~asures during fairs and r~sti
vals. 

So far as the C~ntral Government 
is con-erned, an Epidl'miological t('am 
fmm the All In:lia ins'itute of Hygicn" 
Ind Public Health. Calcuttta had h~~n 
deputed to Gujarat and Mar,'Jrashi.ra 
to investig3te the outbreak of cholera 
in these States and to give necessary 
technical guidance. 

Investigation In~o the Affairs of 
Companies 

-521. Shrl Ya~hpal &in~ll: Will the 
Minister of Finance be pleased to 
.tate: 

(a) the number of cases in which 
Investigation were ordered by Gav-
ernment under sections 235. 237. 24'1 
and 249 of the Companies Act and 
wh:ch ure p~ndlng for more than 
three years; 

(b) the main re3sons for this; and 

(c) the specific steps being bl<en 
to s~e-that investigation does not take 
more than one year. 

The Minister of Pl:lnn'llg (SIl:l D. 
R. Bhagat): (a) Non·:. Sir. Hav.'ever. 
one case of Investiga II )11 Lnuer Sf:!C-
tion 13S(iv' of the I •• :1 i dn CC'!1~::3-

nies Act 1913 whic,:! ~orr,-"poncls to 
.ection 235(c) of tht! ._·vml-.• l1ie~ Act, 
1956, is p~nding for "."."r th~(·e y!!ar. 

(b) Non-co-operntive and dihtcrv 
tactics employed by the mana~ement 
In relation to the investigation. 

(c) Leg'slative steps arp. being 
taken to enlarge the powp.rs of the 
Inspectors. It is hODed with tllp.,e 
lImendments, the Government declo 
.ion -already taken that as far as 
possib~e only Departmental Officf'r! 
would be appointed InSllectnrR and 
&be consUtuUoD of the Company Law 

Tribunal, would lead to an improve-
ment in the position. 

Chit Fund Companies in n .. lhl 

r Sbri P. C. Borooah: 
Shri Ri~hRnchand"r Sp.th: 

\ 
Shri Rameshwa' TaD:Ia~ 
S"ri R. P. Yadava: 

I 
-522.< 

\ 

Shri DhaoD' 
Shri M. L. Owlvedi: 
Shri S. C. Samanta: 
Shrimdi Savitrl Nia:am: 
SlIrl Subodh Hansda: 
Shri Vi~hram Prasad: 
Shrl Jagdev S!nttb SlddhanU~ 
ShTi Ya~"pal Sln~'t· 
Shri Pnl(a5b Vir Shastri: 
Shri Mohan Swarup: 
S'trl Onkar Lal Berwa: 
Sbrl Ballrovlnd Verma: 
Shri P K. Oeo' 
Sbrj ~h'v Cbaran Gupta: 
Shri E Madhu~udan Rao: 

L SlIr! n. C, Sharma: 

Will the Min'ster of Finance bit 
pleased to state: 

(a) wh'!ther followin!\' numernus 
comp'aints of malpr,I·.(' :"S in t;l(. f'PI?-
ration of va"iou~ Chit-funds in Deihl 
the Madras Chit Fllnd. Act. 1~61 has 
been e"t~nded to the Union Territory 
of D~lhi to d~al w:th the comp:atnls 
effectively; and 

(b) if so. how many prnsecutinn!! 
h'3ve been laun~h~d undpr the Act 
in Delhi and in how mlnv rl"~" 'he 
penons con~e~npd have been Iound 
guilty and convicted? 

Thp. Mini5ter of Planning (Shrl B. 
B. Bhagat): (a) Yes. 

(b) No occasion h'ls so far ari"~u 

for launchin!\' any prospcution under 
the Madras Chit Funds Act. I!lRl A~ 

extended to the Union Territnrv of 
Delhi. Twe:ve cas~s have. however, 
been registered by the policp au1ho"l. 
ties, on account of crimin-al breach III 
trust or other off ~nces under the 
Indian Penal Code. after an inve3ti~ 
gallon nf the ComDlaint~ received 
between the l~t Jan"dry, 1964 and tho 
31st August, 19S4. Th~ proce",hl1i!~ ia 
respect of thes'; . 2 ,uses have not 
yet beeD completed. About 110 c .... 




